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Meetings of Delimitation Commission
in West Bengal

1413, Shri C. K. Bhattacharyya:
Will the Minister of Law be pleased
to state:

(a) the date and place of the last
meeting of the Delimitation Commis-
sion with Associate Members from
West Bengal;
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(b) the dates of meetings of the
Commission without the Associate
Members held after the above men-
tioned meeting in which the question
of delimitation of Parliamentary and
Assembly constituencies of West Ben-
gal was considered;

(c) whether the opinion of the
state government has been asked for
and received in the matter of delimi-
tation of constituencies in West
Bengal;

(d) whether any decision has been
taken by the Commission in the mat-
ter of such delimitation; and

(e) if so, the decisions regarding
the delimitation of Lok Sabha seats
in West Bengal?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Kao):
(a) The last meeting of the Delimi-
tation Commission with Associate
Members from West Bengal was on
the 8th April, 1963 at Calcutta,

(b) From 7th to 11th December,
1964 for preliminary consideration of
the question of delimitation of con-

stituencies in the State of West
Bengal.
(c) and d). No, Sir.

(e) Does not arise.

Displaced Harijans and Tribals

1414, Shri D. C. Sharma: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether the Harijans and Tri-
bal people displaced by various irriga-
tion, power and industrial projects all

over the country would be suitably
rehabilitated; and
(b) whether any comprehensive

scheme has been prepared in this re-
gard?

The Deputy Minister in the Minis-
try of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir. The
Governments are primarily concerned
with the rehabilitation of the dis-
placed persons and the Central Gov-
ernment assist them.
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(b) State Governments, Industrial
Undertakings and the Project autho-
rities are already taking necessary
steps for the speedy and suitable re-
habilitation of the displaced Schedul-
ed Castes and the Scheduled Tribes.
The question of taking further mea-
sures, if any, is receiving the atten-
tion of the Government.

Bridge over Pamban

[’ Shri M. P. Swamy:
1415, { Shri D. S. Patil:
_ Shri M. Malaichami:

Will the Minister of Transport be
pleased to state:

(a) whether the Prime Minister
said in Tuticorin while inaugurating
the harbour project that he was very
keen in favour of the construction of
a road bridge over Pamban for faci-
litating communication to Ramesh-
waram;

(b) if so, whether this project will
be taken up within the Third Plan
period; and

(c) if so, the broad particulars
thereof and its financial implications?

The Minister of Transport (Shri Raj
Bahadur): (a) During his inaugural
speech at Tuticorin, the Prime Minis-
ter desired that road bridge should
be constructed connecting Rames-
waram with the main-land, and that
the question of taking up of this
scheme during the Third Plan period
may be examined;

(b) and (c). The details, such as
the selection of the site, type of
design etc of the proposed bridge are
under examination in consultation
with the State Government. Efforts
will be made to start the work of
the project in the current Plan period.
The estimated cost of the work would
be about Rs. 200 lakhs,
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Tribal Development Blocks in Kerala

1417, Shri P. Kunhan: Will the
Minister of Seocial Security be pleas-
ed to state;

(a) the number of Tribal Develop-
ment Blocks sanctioned in Kerala
during “1961-62 and 1962-63;

(b) the number of Blocks opened
so far; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-

try of Social Security (Shrimati
Chandrasekhar): (a) 1961-62—1
Block. 1962-63—Nil

(b) Omne only.

(¢) Does not arise as the sanction-
ed Block has been started.

Upgrading of Cattle
1419. Shri D. C. Sharma: Will the





